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on the running costs and take reme-
dial mesasures wherever costg go up
The need for more detaleq investiga-
tiong before framing project estimates
also has been emphasised Admix-
tures ltke puzzolons are used to 1e-
duce cement Works are constructed
In masonry wherever practicable 1n
order to reduce hugher cost of com-
crete A Committee of Experts has
also been constituted to look into the
question of msing costs and their 1e-
port 1s expected 1n the near futuie
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Dispute between ithe Lawyers of
Allahabad High Court and its
Lucknow Bench

*757 SHRI RAMAVATAR SHASTRI!
Wiil the Mimister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleased
to state

(a) whether a serious dispute has
arisen between the lawyers of Allah-
abad and Lucknow over the respective
jurisdiction of the Allahabad High
Court and 1ts Lucknow bench, and

(b) if so what efforts have been
made by Government to settle the dis-
pute®

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
H R GOKHALE) (a) and (b) It is
true that such a dispute has arisen and
the matter 1o being examined by the
State Government 1n consultation with
the Chief Justice of the High Courl

Linking of Brahmaputra with Ganga

*758 SHRI B K DAS-
CHOWDHURY

SHRI SAMAR GUHA

Will the Minister of IRRIGATION
AND POWER be pleased to refer to
the reply given to Unstarred Question
No 3774 on the 20th March 1973 re-
garding the linking of Brahmaputra
with Ganga and state

(a) the broad outhines of the project
to link Ganga with Brahmaputra with
estimated cost thereof, and

(b) the expected time to implement
the project and the expected benefits
of the project”

THE MINISTER OF IRRIGATION
AND POWER (DR. K L RAO) (a)
and (b) The scheme to link the Ganga
with Brahmaputra is 1n a conceptual
stage It 1s not possible to give de-
tails at this stage as they are yet to
be worked out.





